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THE STAT E OF MIZORAM AC‘T 1986

No 34 OF 1986

[14th August 1986] ‘

An Act to prov:de for the cstabhshment of- the State of MlZoram ancl "
: for mattcrs connected therewith. .

, BE 1t enacted by Parllament in the Th1rty-seventh Year of the :
' Republlc of Indla as follows — . _

R

PART 1
PRELIMINARY

1. 'l.hls Ac* may be called the State of M1zoram Act 1986

B 2 Tn thlS Act unless ‘the context otherw1se requ1res, . A
(a). «Administrator’”. means the adrmmstrator appomted by the

' Pres1dent under article. 239 of the Consututmn

>

"Shqrtﬂ title, . -

- Definitions- -~

~

(b) “appomted day’t means thé day which the Central G0vern- -

ment may, by notification in- the Ofﬁc1al Gazette, appoult'

(c) “art1cle” means’ an art*cle of the Const1tut10n,

. @y “Electlon Commlssmn means the Electmn' Comm1ss1on'
o appomted by the Pre51dent under article 324 '

(e) . “ex1st1ng VUnion terrltory of. Mlzoram” means the Umon: o

.terrrtory of Mlzoram as ex1stmg 1mmed1ately before the appomted

{day, Y , o . g

) “law” includes any enactment ordlnance regulatlon, order,'j

bye-law, rule, scheme, notification or other instrument. having, imme«’
diately before the appointed. day, the force of law m the whole . or ‘

. any part of the existing Umon territory - ‘of Mizoram;

(9). “slttmg member”, m relation to either House oﬁ Parha—':
ment or of the Leglslatlve Assembly of the existing Union terri-
- tary of Mlzoram, means *a person who, immediately before the

appomted day, is a member of that House or that_ Assembly;
(h) “treasury” 1nc1udes a sub—treasury o '
' PART 11

' ES’lABLISHMENT OF THE STATE OF MIZORAM

"3 On and from the appomted day,. there shall be establlshed a new
State, ‘to be known as the State of Mizoram, comprising” the terrltorxes

which 1mmed1ately before that day were comprlsed in the exlstlng Umon
_terrltory of M;Lzoram , :

LA

120-2-1987 Vide thlﬁcatxon No S.0.72 (E) dated 11-2 1987, Gazctte 0;‘ Indxa 1987
}':’xtya-m:dmary2 Part II Sectlon 3 (11) .
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Amends

of Act 43 (yshall be omitted.: . ’ o [ G
of 19500 .
. o The HOuSe of the People
VA,ll_o,cEtt'ion' 8. (1) On and from the appo*nted day, tho allocation - of seats to the
‘of seat in "~ 7

. State of Mizoram in the House of the. People. and the number of seats to
the - existing

House of .~ pe reserved for. the Scheduled Tribes,of. that State shall be one; and the
- the  First Schedule to the Representation of the People Act 1950 shall be

People, deemed to be amended accordingly.

- {2) On and from the appom‘red day, the parhamentarv Ponstltuencxy of '

‘the existing Union territory. of Mizoram shall be Jdeemed to be the parlia-
_ mentary con;t*tuencv of the State of Mlzqoram and the Delimitation of

" tion of the People Act, 1930 in sub-section (4), the Word «, szoram ;

4, On and from the appOlnted dav, in the F"St Séhed‘_ﬂﬁ to the
ment, . Constltutmn-— , ' _ Lo
of First ] oo
Schedule * to : (@) under the headlng «[, THE STAT]L“” after entry 22, the», :

, g‘teiog”“i‘ following entry 'shall be. inserted, namely — -
1 1,
' “23 Mlzoram The territories spec1ﬁed in section 6 of the
L North.Eastern Areas (Reorganlsatmn) Act,
19717 . , |
(b) under the heading “II. THE UNION TERRITORIES" :
entry 8 relatlng to Mizoram shall be omitted and entry 9 shall be-
re- nl?mbered as ently 8. » o =
| | PART T - o
REPRESENTATION i TIIE LEGISLATURES
Lo The Council of States A L .
+. Amend- .7 5. 0On and from the appomted day, in the Fourth Schedule to the
©oment of - titu the Table,—- )
" Fourth . ~ - Constitution, in the Table,— ‘ .
Schedule o
" to the ‘ (a) - entrles 23 and: 24 shall he re- numbered as entries 24 and 25,
_ Consti- respectively, and before entry 24 as so re- numbered the followmg
- tution, entry shall he inserted, namely —_
( 93, M1zoram N L
7 (b) entrv 25. shall be omltted » ) . .
- Allocation 6 (1) On and -from the’ appomted day, the 31tt1ng member. of the _
:f s.‘]:m‘s . /Council of States representing the existing Union territory. of Mizoram
rember. - shall be deemed to have been duly elected under ‘clause (4) of artlcle.
80 to fill the seat altotted to the State of 1VI1zo am -in that Couneil. .
{2) The term of office’ of such sittmg member shal] ‘remain unaltered C
" Amend- 7. On and from the appomted day, in sectlon 27A of the Representa-
ment of

43 of 1950.

",TPaﬂramentarv and: Assemblv Constituencies AOyrd_er,_197_6,, _shal] _he' :

conwrued accordmgly e L

Provision -~ ® The sitting member of the House of ’rhe Peonle representmo the

- 8sto sit-  conctituency Vvh]Ch on the appoited day, by virtue of the provisions of,
:“:R mems - scetion 8 becomes the wnstituech of the State of M17ornm shall ‘be
ber, . ! .

deemed to have been elected under sub-clause -(a) of C1a11\9 (1) of article - 8

81 to the Houee of the People by thut constituenc Y.



The Legtslatwe Assembly

10 On and from the. appoxnted day, the total number- of seats’ in the

o chosen by direct election from assembly constituencies shall be forty;
- 43 of 1950, _and the Second Schedule to the Representation of the People Act 1950,
. shall be deemed to be amended accordingly.

(' ' o _in the manner- herein provided, distribute the seats assigned to the Legxs-
; : - lative Assembly of the State of Mizoram under section 10 to smgle—mem-
‘ber territorial constituencies and delimit them, having regard.to  the

provisions of the Co-ns'titution and to the following provisions, namely:—-.

; (a,) all constltuencles shall, as far as pract1cable be geographl-
- cally compact areas, and in dehmttmcr them regard shall be 'had to

~ ‘physical features ex1st1ng boundarles of admmlstratlve units; fac111— _

ties* of communication and public convemence and

(b) const1tuenc1es 1n which seats are reserved for the Scheduled

Tribes shall, as far as practicable, be located in areas where. the \,

: proportmn of thelr populatlon to the’ total population is tne 1argest

(2) For the purpose of ass1st1ng it in the performance of its functions

-“under sub-section, -(1), the Eleetion Ccmm1551on shall associate with

: 1tse1f as assoc1ate members,

('a) the’ s1tt1ng nlembﬂ of the House of the People re ferred to in
sectron 95 and

(b) such six of the membe,rs of the Leglslatwe Assembly of the
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P ‘Legxslatlve Assembly -of the State of Mlzoram to be filled by persons; ‘

11. (1) The Electmn Comimission shall, beforekthe' alppoi'ntedda‘y, and”

Provision
as to Legis-
Jative

‘Assembly. -

- Delimita~

tion of

‘consti-

tuencies, -

ex1st1ng Union terrltory of Mlzoram as the Speaker thereof may

nommate

N

Pr0v1ded that none of the assomate members shall have a r1ght to‘

/

" vote or o sign any decision of the Plectlon Commlsston

" (3) If owing to death or re51gnat10n the oiﬁce of an associate

member falls vacant, it shall be filled, if practicable; in accor-
. dance with the provisions of ‘sub-sction (2). :

(4) The Election Commission shall— . .

“(a) publish its ‘proposals for the delumtatron of- con‘st1tuenc'1es
together with the dissenting proposals, if any, of any associate

member who desn'es pubhcatlon, thereof, in the Official Gazette and

" in such other manner as the Commission - ‘may consider fit, together'”

.. with a notice inviting ob]ect10n° and suggestions’ in relatlon to the

* proposals and specifying a date on or after which the ‘proposals w1ﬁ
be further conq1de,red by it; . -

~ (b) -consider all ObJeCtlons and suggestmn which may have been
recelved by it before the date so specified; - :

P .; = L (c) after consuiermg all obJections and suggestmns which may =~

“one or more orders the delimitation of const1tuen01es and cause such

-‘order’ "of orders'to be pubhshed in the ‘Official Gazetle; and upon sach

fhzrve ‘been received by it befoik the date so spec1ﬁed determine by -



- Powey of
Election

© Commis<

sion “to
maintain
delimita. -

tion ordery
* . ‘up-to.date. -

- Amend-

. ment of
. Scheduled . -
" Casles

Orders.

‘ . Amendf -
ment of -
. Schedules

" Tribes

- Orders.

1032 o o State of Mizorami = - [ACT 34

pubhca‘uon the order or orders’ shall have the full force of law and_’_ o ’

.shall not. be called in questlon in any court

(5) As soon- as may be after such pubhcatlon every such order rela-' o

ting to asserdbly constituencies shall be laid - before the Leg1slat1ve As--
sembly of the ex1st1ng Union terr1tory ‘of 1thoram '

- 12, (1) The Electlon Cormnlssmn may, fnom time to t1me by notlﬁca- :

_~ 'tlon 1n the Official. Gazette

- (a) correct any prmtmg mlstake in any order made under .
sectlon 11 or any error ansmg there1n from. 1nadvertent slip or -
.om1ss1on : ' : '

(b) rwhere tho bounda.rles or name of any terr1tor1a1 d1v1smn
-mentioned in any such order are or is altered, make stich amendments

©. . as appear to’it to be necessary or expedu—;nt for bnngmg such order

. up- -te-date.

) (2) Every not1ﬁcat1on under this = section. relatlng to- “an - assembly
- constituency shall be laid, as soon as may be after it is issued, before
: ,the Legislative Assembly of . the ex1st1ng Umon terrltory of Mizoram.

13. (1) On and from the appomted day, the Constltutlon (Scheduledl

Castes)" Order 1950 shall stand amended as. d1recte_d in the Firs_t -
Schedule : , I

(2) On and from the appomted day; the Constltutlon (Scheduled':
Castes) (Union Termtones) Order, 1915‘1 shall stand amended as d1rected_-~' "

-1n the Second Schedule

14 (1) On and f,rom the appomted day, the Constltutlon (Scheduled.-v

Trlbes) Order 1950, shall stand. amended as ~ directed-in “the . “Third
. Schedule o S l . o _ .

@) On and from the appointed day, the Constitution - (Schedule a .

Tubes) (Union 1err1tor1es) Order, 1951, shall stand amended as dlrected'i |

in the Fourth Schedule o _ LT

Common
- High Court
for Assamy
Nagaland,
‘Megha- -
laya, -

Maniput,
Tripura :

and
Mizorang

PART IV
HIGH Coun'r
15, (1) On and from the appmnted day, -

(a) there shall be a common I-ngh Court for the States of Assam
.. Nagaland, Meghalaya, ‘Manipur, Triputra and Mizoram to be called
" the Gauhat1 High Court (the THigh. Court of Assam, ‘Nagaland,

as the common H1gh Court); N |
(b) the Judges of the ngh Court of Assam, Nagaland, Megha-

- laya) Manipur and Tripura-holding office’ 1mmed1ately before that -
day shall, unless they have elected otherwise, become on that day

the Juuqes of the common High Court

(2) The expend1ture in respect of the salaries - and allowances of the

Judges of the common High Court shall be .allocated amongst the Stateés

of Assam, ’V,lampur Meghalaya Mlzoram Nagaland and" Triputa . and -

" the Unlon in such proportmn as the Presrdent may, by order determine,

Meghalaya; Manipur, TTripura and Mizoram) (herelnafter 1eferred to .
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'"16 (1) On and from the appomted day,
(@) in the Advocates Act, 1961, in section 3, in sub-sect.lon 0,
for clause (b), the followmg clause shall be substituted, namely:-—

“(b) for the States of Assam Manipur, Meghalaya Mizoram,
;Nagaland and Tripura and the Union territory of Arunachal

* Provision

’asv to
advocates,

Pradesh, to be known as the Bar Council of Assam Nagaland '

" Meghalaya, Mampur Tripura and Mizoram;”;

(b) the Bar Councll of Assam - Nagaland, ’VIeghalaya Mampur

‘and Tripura shall be deemed to be the Bar Counci] of Assam Naga- ;

k land Meghalaya Mampur Tripura and Mizoram.

(2) Any person who, immediately before the appointed day, is an.
advocate entitled to practise in the High Court of Assam Nagaland'- o
'-_Meghalaya Mampur and Tripura, shall be entitled to ~practise as an -

advocate in the common High Court

3) All persons “whio, 1mmed1ate1y before the appomted day, are

. ~_,'advocates on the roll of the Bar Coundil of Assam, Nagaland, Meghalava

Manipur and Trlpura shall as from that day, becdme advocates on the -

roll of the Bar C’ouncﬂ of Agsam, Nagaland Meghalaya Mampur Tr1pura :

and Mizoram.

(4) The, rlght of audlence in. the common High Court shall be regu-

lated in accordeuce’ with the 11ke prmblples as, 1mmed1ate1y before. the

appomted day, are in force with respect to the right of audience in the

H1gh Court of Assam Nagaland ‘VIeghalaya Manlpur and Tr1pura

Prowded that as among the Advocates-General of the States of Assam, '
. Manipur, Meghalaya, Mizoram, Nagaland and Tripura, the right of
‘audience ‘shall be determmed with reference to thelr dates of enrolment-
as advocates i : A

17. SubJect to the provismns of thzs Part the law in. force 1mmed1ate1y

: .before the appointed day with respect to’ practlce and procedure in the
- High Court of Assam, Nagaland Meghalaya, Manipur and Tripura shall,
with the necessary mod1ﬁcat1ons apply in relatmn to the common ngh
Court.. : , , : LR ’

© . 18. The law in force immediately before the appointed day with

) "1'espect to the custody of the Seal of the High Court of Assam, Nagaland,
- Meghalaya, Manipur and Tripura shall, with the . necessary modifi-

" eations, a'pply with respect to the custody of the seal of the _common
Hrgh Court, P o SR

t

19 The law in force 1mmediately before the appomted day with

' respect to the form of writs and other processes used, issued or awarded

by the High Court of Assam, Nagaland Meghalaya; Manipur and Tripura
shall, with necessary. modlﬁcatlons -apply with respect to the form of

writs and other processes used issued or- awarded by the common H1gh\
. Court : . f : . . caiEovEy

| ) . . ) ' “ly

_ 20 The law in force 1mmed1ate1y ‘before the - appomted day Wlth :
respect to the powers of the Chief Justice; single Judges and-division

- courts of the High Court of Assam, Nagaland, Meghalaya, Manipur and -
Tripura and with respect to all matter; ancillary to the exereise of those

- Practice

and proce-
dure in the
common

High

Court.,

3 Custody of
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High

Court.
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writsand

other
processes,
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powers shall, w1th the necessary mod1ﬁcatlons apply in relatlon to the _
common High Court

21 (1) The- pr1nc1pa1 seat of the common ngh Court shall be at the
same ‘place at which the pnnc1pa1 seat of the High Court of Assam,

.Nagaland, Meghalaya Mampur ‘and Tripura is. located immediately

before the appointed day.

(2) The President may, by notified order, provide for the establish-
ment of a permanent bench or benches of the common High Court at

-one or more places within the territories to whigh the jurisdiction .of the

High Court extends, other than the pr1nc1pa1 seat of the ngh Court, and
for any matters connected therewith: -

Prov1c ad that: before issuing - any order under this. sub«sectlon the

' President shail consult the Chief Justice of the common H1gh Court and
- the Governor of the State in which the bench or benches is or are propos-

ed to be estabhshed

(3 T\Ioththstandmg 3“13 thing. contalned in- sub-sect1on ) or sub-

sectlon (2), the Judges and division courts of the common. High Court
. may also sit at such other. place or places in the States of Assam, Naga-

land,. Meghalaya, Manipur, Tripura -and Mizoram as the Chlef Justice

. may, w1th the approval of the Governor of the State concerned appomt '

22. The law in force 1mmed1ately before the appointed . day relating to '

- appeals to the Supreme Court from the High. Court -of Assam, Nagaland,

Meghalaya, Manipur and Tripura and the Judges- and division- courts

thereof ‘shall, with the necessary mod1ﬁcat1ons apply in relation to the :

common ngh Court ‘ A ’
23. (1) A1l proceedmgs pendmg in the ngh Court of Assam Naga— -

land, Meghalaya, Manipur and Tripura 1mmed1ate1y before the. -appointed

day shall from such day; stand transferred to the common ngh Court.

@ Every proceedmg transferred under sub sectlon (1) shall be
dispesed of by the common High: Court as if such. proceedmg Was enter- -

_talned by that ngh Court

B R W

24 For the purposes of section 23—_

(a) proceedings shall be deemed to be pendlng in g court untﬂ

that court has disposed of all issues between the parties, mcluqu

- any issues with respect to the taxation of the costs of the proceedmgs
and shall include -appeals, applicationg for leave to appeal to the

Supreme . Court, applications for revrew petition for revision
. and petltlons for writs; and . o g

(b) references to a- High Court shall be construed as mcludmg
Teferences to a Judge or division court thereof; and references to an
- order made by a court or a Judge shall be construed as including

references to a sentence Judgment or decree passed or :made by that
court or Judge S : !

]
{
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‘ 25. Any -person Whé, immediately ‘--befo_re the ._appoiﬁted day, is ‘an

_ -"advocate entitleq to practise in the High Court o¢f Assam, Nagaland,
_ Maghalaya Manipur and Tripuyra and was authorised to appear or to act

in any procePdlngs transferreq from the gaid High Court to the COmmon
High Court under section 23 shall have the right to appear or to act, as

the case may be, in the common High Court in relation to -those.

proceedlngs

26. Nothing in this Part shall affect the application to the common
High Court of any provisions of the Constitution, and this Part shall
have effect sub]ect to any provision that may be made on or. after the
appointed day with respect to that High Court by any Leglslature or
other authorrlty havmg power to make :,uch pr0v151ons

. "PARTV SR 0
AUTHORISATION OF. EXPENDITURE AND DISTRIBUTIO\I or REVENUES

27. (1) The Pre31dent may, at any tlme ‘before the appomted day

-authorise by order such expenditure from. the Consolidated ¥und of the
btater of Mizorain as he deems necessary for a period of not more than -
‘six monthg beginning with the appointed day, pending the sanction - of-

such expenditure by the Legislative Assembly of the State of Mizoram :

Provided that the Governor of Mizdram rhay, after the appomted

.-day, authorise by order such further expenditure as he deems\necesqary~

from the Consclidateq Fund of the State of Mizoram for any perlod not
extendmg beyond the sald period of six months.

(2) The. Premdent or as the case may be the Governor of Mlzoram

~ shall make separate orders under sub-sectlon (1) in respect of perlods L
- falhng in dlfferent financial yeats.

28. (1) The. reports of the Comptroller - and Auditm-deheral of

India referred to in section 49 of the Government of Union Terrltorles Act,

- 1963, relatmg to the c.ccoun‘c&, of the e:xlstmg Union' territory of Mizoram
- in respect of any period prior to the appointed gay, shall: be submltted to

the Governor nf Mizoram who shall cause them to be laid before the
Legislative Assembly of the State. : - :

(2) The Government ‘may, by er'der,

(a) declare any expenditure 1ncufred out of the Consolidated
Fund of the existing Union territory of Mizoram on any service in
respect of any period prior to thé appointed day during the financial
year 1986-87 or in respect of any earlier financial year in excess of:
the amount grantedq for that service and for that year as disclosed
in the reports referred to in sub-section- (1) to have been  duly
-authorised, and '

(b) provide for any action to be taken On any 1 matter arising out -

of the said reports

29.°The allowances and pr1v1leges of the Governor Of M1701am shall

until provisien in that behalf is made by Parliament by law under
clause (3) of article -158, be such ~as the President may, by order,
. determlne : S

}

Right io.

_appear or

to" act in
proceed-
ings trans- .
ferred to
the com-
mon High
Court. -

Saviné,

Authori.

‘sation of

expenditure
pending its
sanction
by the
Legisla-
ture,

Reports

. relating
. tO _the

accounts
of the
existing
Union
territory

‘of .
 Mizoram,

Allowan.
‘ces. and
privileges
of Gover-
nor of
‘Mizoram.



Distribu-

tion of

revenues,
5 .

Property, ‘
assets,
- rights,

.llablhtxes :

: obhgauons
etc.

—'1"1(‘)36 . . State of Mizortm | : '»"[Actr 3k

30. Thé President shall, by order determlne the grants_ln-ald of the

5_ revenues of the State of Mizoram and the share of that State in the

Union duties of excise, estate duty and taxes on income and for that pur.

' pose amend  thereby the relevant provisiong of the Additional Duties of

Excise (Goods of Special Tmportance) Act, 1957, the Union Dutles of

. Excise (Distribution) Act, 1979, the Estate Duty (Distribution) Act, 1962
_ -and the Constitution (Dlstmbution of Revenues) Order, 1985 in such man-

ner ‘as he thinkg fit.

. PART VI-
Asst:rs AND LIABILITIES =

. 31 (1) All such prroperty and assets w1th1n the existing Unlon terri-
tory of Mizoram ag are held immediately before the appointeq day by

the Union for purposes of governance .of that Union territory shall, On_" |
~and from that day, pass to the State of Mizoram unless the purposes for

wh1ch such preperty and assetg are so-helq are Union purposes

Pr0v1ded that the cash balances in the treasurles in'the Union territOry _

of Mizoram before the appomted day shall; as from that day, Vest in. the
State of Ml/oram .

(2 All rights, liabilities and obhgatlons (other than those relatable'
-~ to, or in conneﬂtlon with, a ‘Union purpose) whether. arising out of any

‘ contract or' othervise, Wthh are, 1mmed1ately before the ‘ appomted
v day, ' o :

(@) the rights, liabilities ahd'obhgations' of 'the.'ce-ntral Govern-

ment arlsung out of, or in connectlon \mth the gdve_rn_angé- of the_
 Union terrltmy of Mizoram; or '

(b) ‘the vights, 11ab1htles and obligations of -the Admlnlstrator of

. the ‘exigting Union terr1t01y of Mizoram in hig capamty as such
L of the (Jovernment of that Union terrltory,

shall, on ang from the appointed day, be the I‘lg]hts 11ab111t1es and obllg'a-
-tlons of the Government of the State of Mlzoram )

(3) Tho rlghL to 1ecover arrears. of—

(a) any lax or. duty being a. tax or duty enumerated in the State :

. Llst in the Seventh Schedule to the Const1tut1on or
(b) .mv duty referred to in article 268; or
() any—tax under the Central Sales Tax Act, 1956

Wthh ‘have fallen due in- the exlstlng Umon terrltory of Mlzoram shall

- pass to the btate of Mlzoram

(4) The prowsnons of thls section shall not apply to or in relatlon to —

(@) any 1nst:|tut10n, undertaking or project the expendlture in
relation to which is immediately before the appointed day, met from
and out of the Lonsohdated Fund of India;

FU

(b) any property which has been place.d by the Union at the :

© 58 0f 1957,

24 of 1979,

" 9 of 1962.

74 of 1956.°

' ."dlsposal of the administration of the ex1st1ng Union . terntory of

Mlzoram subJect to-the condltlon ‘that the ownership - thercof will
contlnue to vest in the Union, - :
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Explanamon ——F‘or the purposes of thls sect10n—

{a) “liability” includes 11ab11uy in respect of any 01v11 depos1t

local fund deposit, charitable or othel endowment prov1dent fund
account, pension or actionable wrong;

(b) ‘Urion purposes’ means. the purposes of Government rela_
table to any of the matterg mentioned in the Union List.

PART VII

PRovJsm\Is AS TO SERVICES

32, Every member of the Indian Admlnlstratlve Serv1ce the Indian-
Police Service and the Indian Forest Service who, 1mmed1ately befora

the appointed.day, is holding any post in the existing Union territory of

- Mizoram shall until otherwise directeq by the Central Government be -
deemed to be on deputation, on and from the appointed day, to the Gov-

Provision
relating to

-All India °

Services,

ernment of the State of Mizoram on the same terms and condltlons of . -

service as are apphcable to h1m under the relevant cadre rules:

Prov1ded that” the perlod of such deputatlon shall 1n no case 6xtend :

beyond a period of three years from the ‘appointed day,

Explanatwn —In thig sectlon‘ cadre rules” means the Indlan Adminig- o

- trative Service (Caare) Rules, 1954, the Indian Police Serv1ce (Cadre) :
Rules 1954 or the Indian Forest Servu-e (Cadre) Rules 1966, as the case.

may be..

F33. (D) Every person who unrnedlately before the appomted day -is
serving in ctnrection with the affairg of the Union under the administra.

. tive’control of the Administrator of the Union territory of Mizoram shall,

“unless ‘otherwise dlrected By an order of the Central Government be

deemed to have been allocated for service as from that day in c0nnect10n; "

Wlth the affairs of the State of Mlzoram

Prov1ded that no: d1rect10ns shall. be 1ssued under this section after
'the e},.plry of a period of one year from the appOInted day

(2) The prov1s1on=s of thls section shall not apply' in relation to.

pe1sons to- whom the prowswns of sect1on 32 apply

34. (1) Nothmg in this section or section 33 shall be deemed to’ aﬁect‘

on or after the appointed day the operations of the provisions of Chapter
I of Par{ XIV of.the Constitution in relatlon to determination of the con-

ditions of service of persong servmg in connection with the affalrs of the
State of Mzoram ‘

- Provisions

relating to -
‘other
services,

Othet

provisions
as to sei. .
vices,

Provided that the conditiong of service applicable immediately before ... ..

- the appointed day in the case of any person referred to in section .33
shall not be varied. to his drsadvantage except with the prevmus approval .

of the Central Gover nment

2) All services prior to the appointed day rendered by a Der’son.

deemed to have been allocated under- section 33 in connection with the
administration of the Union territory of. Mizoram, shall be ‘deemed . to

have been rendered in connection with the af‘falrs of the State of M170~'

ram for the purpuses of the .[‘Lll(:b regulaung‘hls conditions of gervice,
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- 35. Every person ‘who 1mmed1ate1y before the appointed day, is hold-

- ing or discharging the duties of any post or office in connection with the

affairs of the Urion territory of Mizoram shall continue to holg the same
post or office”and ghall be deemed, on ang from: that day, to have been’

~ duly appointed te the post or office by the Government of, or other appro-

priate. authority in, the State of Mizoram on the same terms and cond1-‘-
tions of appointment and on the same tenure as he was holding the post
or -office 1mmed1ately before that day:

Provided that nothing in this secti_on shall pe deemed to prevent a
competent authority on or after the appointed day from passing jn rela-
tion to such person any order affecting his contlnuance in such post or
office. :

36 The Central Governmeht may, be order -establish - one or .-

more Advisory Committees for the purpose of assrotmg it in regard to—
(a) the discharge oi itg functiong under thig Part and

(b) the ensurlng of fair -and equitable treatment to all persons
affected by the provisions of thig Part ang the proper con51derat10n
of any repregentations mcude by ‘such persons;

37. Notw;thstandmg anything to the contrary contalned in any law
or rule for the time being in force, no representation Shall lie against

Vany order passed under the provisions of this Part on the expiry of three

months from the datn of publication or gervice, wh1chever 1s earher of :

- such- order

Provided that the Central ;overnment may, U0 moty or otherwlse and

- for reasons to be recorded, re-open any matter and pass such orders there-

on as may appear to\it to be appropriate if it is satisfied that it is neces-

sary so to do in order to prevent any mlsca1rlage of ]ustlce to any affected :
person. : :

38. The Central Government may'give such directions to the Gov-

ernment of the State of Mi zoram as may appear to it to be necessary

for the purpose of giving effect to the Loregolno‘ provisions of  this Part
and the State Government shall comply with such directions.

" PART VIII
LIGAL AND MISCELLANEOUS PROVISIONS

39. On and from the appoihted day—

(a) 1n artlcle 210 in clause (?), after the proviso, the followmg-‘

‘Prov1ded further that in relatron‘ to the Legislature of the
State of Mzoram, this clause shall have effect as if for the words.
“fifteen years” occurlmg therein, the words “forty year‘s”. were -
substltuted 7

(b) in artlcle 2394; in clause (1), the word “Mlzorarn” shall be
omitted; -

‘(¢) in article 240, in clause (1),—
(i) entry (f) shall be omitted;
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(i) in the proviso_s,'-'vthev word, “Mizoram” shall be omitteid;_:

© . (d) in article 244,—

.. ‘) in clause (1), for the words “Meghalaya and Tripura”,
the words: “Meghalaya, Tripura and Mizoram” shall be’ substi-.
- tuted;

() in clause (2), for the words “Megnalaya and Tripura
and the Union territory of Mizoram”, the words “Meghalaya
Tripura and Mizoram’ shall be suostuutel

(e) in the Fifth '%chedule in paragraph 1, for the words “Megha- k

~laya and Tripura”, the waords .“Meghalaya, Tripura and Mizoram”
shall he substl’cufed ' R

(I) in the Sixth Schedulew—

@) in the heading, for the words “the Sta’ces of Assam,
“Meghalaya and Tripura and in the Union territory of Mizoram”,
the words “the States of Assam, Meghalaya Trlpura and ’tho-
ram” shail be substituted,;

(i) in ‘paragraph 12B, for 'the words “Unlon territory”,
. whexever they occur, the Word “States” shall be substituted;

. (#i) in paragraph 17, af’cef the. words “or Tripura”, at both.
’che places where they. occur, the words “or Mizoram” shall be

inserted; "

“Umoq territory”, the word “State” ‘shall be substl tuted.

49. On and from the appam‘fed day, in the Armed Forces (Speual
Powers) Act, 19568, inthe long: title andm sub.-section (2) of section. 1;

for the words “Meghalaya, Nagalaud and Tripura and the Union terri- -

tories of Arunachal Pradesh and Mizoram”, the words “Meghalaya,

Mizoram, Nagaland and Tripura and the Un1on territory of Arunachal A

Pradesh” shall be substituted.

41 On and from the appointed day in the G‘overnmen’c of Umon

Territories Act 1963,—

(%) in claus-e (h) of sub—sectibn (D  of section 2, the words

i “ Mizoram” shall be omitted;

(1) in section 33, in the rrov1so to sub.section (2), for the
words | “the T.egislativel Assemblies of the JDnion territories of
Arunachal Pradesh and Mizoram”, the words “the .Legislative

: Assembly - of the Union: territory of Arunachal Pradnsh” shall be
- substituted; :

(#4%) in sectlon- 44,
(a) the second proviso to sub—sectlon (1) shall be omitted:
(b)= in- sub-section (2). for the words “each of the TUnion

territories of Arunachal Pradesh and Mizoram”, the words “the
Union territory of Arunachal Pradesh” shall be substituted..

42. On and from the appointed fday, in the North-Eastern Council
Ar*t 197] -— e

" -(a) in section 2, for c]auses (b) and (c) the followmg clauses
ghall be substituted, namely — ‘ , :

(iv) in paragraph 20 in. sub-paragraph (1) for the \vords ‘

- Amend- )

ment of
Act 28 of

1958,

Amend-

. ment of

Act 20 of
1903,

- Amend. .

ment of -
Act 84 of

1971,
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‘(b) “north-eastern area” means the area comprising the

States of Assam, Manipur, Meghalaya, Mizoram, Nagaland and
Trlpura and the Umon terrltory of Arunachal Pradesh;

(o) “S’ratp” 1nc1udes the Umon terrltory of Arunachal
Pradesh’ » .

(b) for clause. (b) of sub-sectxon (1) of section 3, the followmg
clause sha]l be substltuted namély — '

“(b) the Chief Ministers of the States of Assam Manlpm
Meghalaya, Mizoram, Nagaland and Trlpura and of the Union
terr1tory of Arunachal Pradesh P :

Configu. 43. (1)' Al laws in force, 1mfnedlate1y before the appointed day, in
-:;:ics‘:'inzf . the eXIStmg Union terrltory ‘of Mizoram shall continue to be in force .
. laws and in the State of Mizoram until altered, repealed .or amended by a com-
their ’ petent Leglslature or. other competent -authority, -

adaptations,

(2) For the purpose of fac1htat1ng the application in relatlon to the |
‘State, of Mizoram.of any law made before the appointed day, the appro-
priate Government . may, within two- years from. that day, by order,
make such adaptatlons and modifications of the law, whether by way of
‘repeal or amendment as may be necessary or expedient, and. there-
upon every. such law shall have effect subject to the adaptations and
modifications so made until altered, repealed or amended by a compe-
tent. Leg151ature or 0Lher competent authorlty ‘

Erplanatzon ~In thlS sectlon ‘the expreSsmn appropriata Govern- -
ment” means, as respects any law relating to a matter enumerated in -
the Union Llst in the Seventh Schedule to-the Constitution, the C‘en—
tral Government, and as respects any other law, the Government of
the State of M17oram :

Power to 44, Notwithstanding that no provision or insufficient provlsmn has
' .Iconstrue been. made under section 43 for the adaptation of a law made before the
aws,

. ~-appointed day, any court, tribunal or authonty reomred or empowered

- to enforce such law may, for the puxpose of facilitating its application’ -
In’ relation to the State of Mlzoram construe the law in such manner not
_ affecting the ‘substance as may be necessary or proper in regard to the
matter before the court, tribunal or authorlty, as the case may be.’

Provisions 48, All courts and tribunals and ell authorl’ues discharging. Iawful )
@ to functions throughout the -existing Umon territary of Mizoram or-any
;E:;mgl{ ) part thereof immediately . before the appmnted day shall, unless their 7
. courts; coutinuance is inconsistent with the provisions of this Act or until other
ete, provision is made by a competent legislature or other competent. autho-

’ Crity, contmue to exercise the1r respective funct1ons :
Effect of 4s. The provisions of this Act shall have effect notw1thstand1ng any- -
é’;"x:tions thmd mcons1stent therew1th contamed in any: other law.

Incensis.

.tent with

other laws. ‘ )
Power to - 47. (1) If any dlfﬁculty arises in glving effest to the _provisions - of-
reMmove this Act, the President may, by order, do anything mnot. inconsistent
difficalty. with such provisions which -appears to h1m ‘to be mecessary or @xppdlent ,

for the purpose of 1em()v1ng the dlfﬁculty
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(2) ‘Every ‘order’ made under thlS se:ctlon shall be 1a1d before each
House of Parliament. : -

48. (1) The Central chernment _may, by notmr'atlon in the Official
Gazette make rules to give effect, to the provmons of this Act -

"(2) Every rule made under this seotlo'n shall be laid as 'soon as may
be after it is mdde before each House of Pa111ament Whl].e it is in session
~for a total period of thirty days which may be comprlsed in one session
or in two er more successive sessions, and if, before the expiry of the
session immediately following the session or the successive = sessions
aforesaid both Houses agree in. making any modification in the rule or
both Houses dgreethat the rule should not. be made, the rule shall there.

Power to .
make rules

- after have effect only in such modified form or be of no effect, as the case -

may be; 50, however, that any. such modification’ or annulment shall be

. without pre]udlce to the’ valldlty of anythmg preVIOusly done under that '

rule."

| THE FIRST. S.C'H'EDULE

[See sectwn 13(1)]

AMENDMENTS TO. THE CONSTITUTION (SCHEDULED CASTES) ORDER 19501 )

In the Constltutlon (Scheduled Castes) Order 1950

(1 ) In paragraph 2, for the ﬁgures “XTX” the ﬁgrures XX shall
be substltuted

(2) In the Schedule after Part XIX the followmg Part shall

: be 1nser“ted namely -—
“Part XX.—-Mizoram =~

. Bansphor
Bhuinmali or Mali
. Brittial-Bania or Bania
Dhupi or Dhobi -
Dugla or Dholi
Hira '
. Jalkeot - _
. Jhalo, Malo or Jhalo-Malo
: Kalbartta or J ahya "
10. Lalbeg1
‘11. -Mahara
12. Mehtar or. Bhangr
"13. ‘Muchi' or Rishi
‘14, Namasudra
15. P'atnl _ o ‘
16 Sutradhar noo ey

qp‘coq.cbgnrbw_s\?»—a
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e THE SECOND SCHEDULE

[See sectmn 13 (2) ]

AMENDMENTS TO THE CONSTITUTIO\T (SCHEDULED CASTES) (UNTON
: : TERRITORIES) ‘ORDER, 1951

In the- Constltutlon (Scheduled Ca tes)'~ ('Umon _Territhries) ' 'Orc"xer,"
1951 — ' . ' E '

(1) In oaragraph 2, for the WOrds and. ﬁgureg “Parts I to IV”
the word and ﬁgures “Part III” shall be substltuted

(2) In paragraph 4, for the Words and figures “Parts IIT and IV "y
the word and figures “Part III” shall be substituted; -

(3) In the Schedule, Pasr TII. -—Mzzoram shall be ormtted and}':
Part IV shaU be" renumbeled as Part III

THE THIRD SCHEDULE
[See sect1on 14(1)]

AMENDMENTS TO THE CON TTTUTION (SCHEDULED TRIBES) ORDER, 1950

In the Constltutlon (Scheduled TrleS) Order 1950—

(1) In paragraph 2, for. the figures “XVI” ‘the ﬁgures “XVII”A
‘ shall be . subst1tuted '

(2) In the bchedule after Part’ XVI the followmg Part Shall be :
inserted, n’\mely —

‘Chakma - L

Dlmaca (Kacha1 1)
5. Garo,
4. Hajonﬁig
5.

Hraar

22

. Khasi ang Jai nt:a (mcludmg Khasl
“War, ma or Lyngngam)

Synfehg ; or Prar, _. -
7 Any Kuk1 tribes, 1nc1ud:1ng, .
(i) Baite or Biete '

(n) Changsan

- (i) Chongloi

(iv) D'oungel
(v) Garnalhou
('m) Gangte

- (wid) (‘ulte

. (viii) Hanneng
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(zx) Haok1p or Hauplt
(:c) Ha01a1

- (xz) Hengna

- (xtd) Hongsungh
-(xiiz) Hrangkhwa] .or Rangkhol
- (xiv) Jongbe ' o
()" KhaW‘chung

(i) Khawathlang or Khothalong '

- (xvid) Khelma
-(xmu) Kholhou
(ch) Klpgen

. .( xx) Kuki

" (acaci) Leng;théng_'- '

. (awh) Lhangum

- (aii) Lhoujem
'(xxip')' Lhou'vuﬁ- :
: ( xxv) Lupheng..
_(zxvi) Mangjel

) -(xxv'iij Missao. .

’ (xi:vﬂ}ii)_.Riaiﬁg

- (‘xx'i'x) 'S-éir:hem' ,
(xxx) Selnam _

(xxm) Smgson

"~ (xzxii) SitThou

' (xxxiii) Sukte
-‘,(acxxw) Thado-
(2xx) Thangngeu
(xx:cvz) Uibuh
(xixvii) Vaiphei
Lakher , .
9. Man (Tal-Speakmg) E -

10. Any Mizo (LUShﬁl)af‘,IfibéS E

11. Mikir
12. Any N\ag'a tribes

\

13, Pawi

14, Synteng."’;

R I
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| | THE FOURTH SCHEDULE

[See section 14(2)]

AMENDMENTS TO THE CONSTITUTIOA\I (SCHEDULED TRIBES) (UNION
TERRITORIES) ORDER 1951

‘ In the COnstltutlon (Scheduled Trlbes) (Unlon Terrltorrles) Order,
: 1951~ - ' - .

(I) In paragrph 2, for the words and ﬁgures “Parts Ito III” the
words and figures “Parts I and II” shall be substltuted ‘

(2) In paragraph 3 for ’che words and ﬁgures “P‘arts 11 and arr, .
' the word and ﬁgures “Part II” shall be substituted; '

(3) In the Schedule Part IT ‘shall be ormtted and Part’ III shall :
be renumbered as Part II o -



